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(vii) REHABILITATION OF REFUGEES FROM
SIND WHO CAME TO INDIA DURING
1971 INDO-PAK CONFLICT,

13 hrs.

SHRI KRISHNA KUMAR GOYAL
(Kota): As a result of 1971 Indo-Pak
conflict, about 60,000 refugees migrated
to India from occupied territory of Sind.
Most of these refugees had, after some
time, gone over to refugee camps set up
by the Government. Some of thesz re-
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fugees, however, after getting themselves
registered with the concerned Government
authorities, went to meet their relatives
who had migrated to India in 1947, - not
they will be denied the
rehabilitation benefits if they did not

knowing that

settle down in the refugee camps.

Faced with the problem of livelihood,
they started working as agricultural
labour, cart-pulling and other forms of
labour; a few started business also.
Majority of them have not been able to

earn adeqwate living.

They approached the Government of
India for their rehabilitation. They were
told that the matter would be considered
after the refugees in the camps are settled,
Sir, those who want to make their own
efforts for earning are depending golely
on government doleg in camps.

According to a letter of the Ministry
of Supply and Rehabilitation (Dept. of
Rehabilitation) addressed to the President,
Sindhi
Samiti, Jaipur, the refugees Who were
should be

Sharanarthi Samasya Navaran
citizenship
granted rehabilitation benefits,

granted Indian

After meeting the State and Central
Government authorities, it appeared that
the rehabilitation benefits are not being
extended to the persons living outside the
camps.

It is gurprising that 101 families who
came to India from Sind one year after
war managed to settle in camps sét up
in 1972. When the real facts about them
came to the knowledge of the Govern-
ment, they were thrown out of the camps
but now, surprisingly, they are being
given the rehabilitation benefits,
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1 request the Minister of Supply and

“Rehabilitation to make a statement in this

.regard.

13.02 hrs.

*DEMANI)S FOR GRAN'I_'S 1982-83—
Contd.

MinisTRY OF COMMERCE—Contd.

MR. DEPUTY-SPEAKER: The House

will now take up further discussion and

voting on the Demands for Grants under

the control of the Ministry of Commerce.

~ Shri Chandradeo Prasad Verma was on
his Jegs,
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*Moved with the recommendation of the President.



